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We have heard the Id. counsel for both the part1es. On their 

consent the matter is taken up for final di5pal today at the admi-

asian stage itself. 

The applicants have stated that they have worked as Hot Wea-

ther Staff prior to 1587 between 1580 and 1581. They have, worked for 

more than 120 days and have also acquired temporary status. Subsequent-

ly they were a5aifl eniaed  in 1587 an the b 5sis of a letter issued 

by one Sri Ambas/, Asgtt. Persennel Officer, M514ah. Later the 

respondents considered the said letter to have been issued by an un 

authorised person and cancelled the same by in erder dated 12.7.58. 

The.applicants are seeking quashing of the said •rder dated 12.7.88. 

The application is accompanied by a Miscellaneous Rppliction 

888Kinj condonation or delay in filing the Oriina]. Application. After 

considering the submissions if both the parties the delay is condoned. 

The respondents have filed a reply in whIch it is st5ted 

that the applicants have not worked prior to 1587. The @It licait& have 

however, annexed certain documents to show that they have worked 



,,. 

—: 	2 	:.. 

between 180 and 1981. The id. counsel for the applicants :brouht to 

our notice that a lane number of similar Cases have been ~ disposed of 

by 	a Dench of this Tribunal by an order dated20 

*
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the said order in OA 468 of 3 and a bunch of similar ether ORs was 

shown to us y the id, counsel for the applicant. We find that the 

applicants in the aforesaId ORs are similarly Circumstanced as the 
p 

applicants before us. Wefind that the respondents hack contested 

the fact that the applicants have serked prior to 1987, There waSa 

direction on the respondents to subject such applicants to 

on the basis of available documents and to take further action on 

the lsis of the scr 	j We do not see any reason as to why the 

applicants should not be extended the similar benefits, 

5. 	In view of the f'oreqoin, we dispose of the application, 

with a direction to the respondents to scr' agn Dthe applicants in 
Iq 

the present OR in line 4F t'e similar ethers and at the time or such 

screening the respondents shsuld issue registered notice to each of 

applicants in the respective address 'iven in the petition giving  
them one month s prior notice to appear)the date fixed with all 

papers availableto them in support of thecontentjon that they have 

worked even prior to 1987. If after such screening the respondents 

come to Conclusion that any of the applicants have bOgus certificates 

they are free to take any action against such applicant in accordance 

with law. However, the names of trose applicants tJose claims are 

found to be genuine are to be brought In the Life Casual Uiour 
p 

re!ister -'p e as Hat Weather Staff for next summerrseason 
I It in the same m8nner as is being done in the 0a38 or the applicants in 

the bunch of OAs led by OR 468 of 93, The application stands disposed 

of in the above terms. No order as to costs. 

MEMER(A) 	 V IC&AIRMAN 

i.n. 


